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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 880 OF 20 22
MEMORANDUM OF REPLY
(UNDER RULE-16 OF THE NATIONAL GREEN TRIBUNAL
(PRACTICE AND PROCEDURE) RULES- 2011)

IN

0.A. NO. 880 /2022

IN THE MATTER OF
SOHAN VIR SINGH & ORS. v APPLICANT
VERSUS
VIRENDER KASHYAP & ORS. ... RESPONDENTS
:: INDEX ::
S.No. Particulars Pages

1. | Synopsis 1-3
2, Memo of Parties 4 -5
3. List of Dates and Events 6 -7

4. Memorandum of Reply Along with Supporting 815
Affidavit.

5, Annexure — R-1 16 -17

Copy of order passed by the court of SDM

S
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e Bl
Ghaziabad in Proceeding No. 03/2011 U/s, 133
Cr.Pc.

6. Annexure — R-2 18 23
Copy of Plaint in OS 07/2011 Virender Kasyap
Versus Sonu and other Court of IACJ (J.D.)
Ghaziabad.

7. Annexure — R-3 24 26
Copy of Ameen Commission Report dated
13.01.2011 in OS 07/2011 Court of I ACJ (J.D.)
Ghaziabad

8. Annexure — R-4 27-30
Copy of Judgment in OS 07/2011 Passed by
Hon’ble IACJ (J.D.) Court Ghaziabad

1B Annexure — R-5 31-32
Copy of License Granted by Nagar Palika
Parishad Loni Respondent No.-2 dated
14.01.2016

10. | Annexure — R-6 33
Copy of Intermediate Certificate of Respondent
No. 1 dated 05.07.1994.

11. | Annexure — R-7 34 -35
Copy of speed post sent by applicant’s Advocate
alowngwith delivery status report dated
11.01.2023




Annexure — R-8 36 -39

Copy of O.A. without verification sent by

applicant’s advocate,

13. | Annexure — R-9 40 41

Copy of wrong affidavit of O.A. applicant sent

by applicant’s advocate.

14. | Annexure ~R-10 42

Photostate of Aadhar card of Respondent no. 1

L5 Vakalatnama ! - 43

DELHI :

DATED ; 24.01.2023

RESPONDENT NO. 1

S

i THROUGH COUNSEL
Beteedt ora e, ,
Rénfeet Chorer Adveeg e
g;tgnl N?v UP-Lm%onéM | Q“’\M””‘ \
hawnoer No, 272 - :
Dist Court Compound, Ry Moy, .- 4 Thakur Munna Singh, Advocate
« ‘ Chamber No. 272,
Cmad |, C.O.P No. 079130/2018
Distt. Court Compound, Ghaziabad
A | Mob. No.- 9650363405 - ..
}2"""]‘ L O Vom evse @gm_;  Cony <
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI
Cowndt Nz Q

ORIGINAL APPLICATION NO. 880 OF 20 22
MEMORANDUM OF REPLY

SOHANVIR SINGH V/S VIRENDAR KASHYAP & ORS

(UNDER RULE-16 OF THE NATIONAL GREEN TRIBUNAL
(PRACTICE AND PROCEDURE) RULES- 2011)

IN
0O.A. NO. 880 /2022
IN THE MATTER OF : -

_ MEMO OF PARTIES
SOHAN VIR SINGH

S/0 WARD NO. 10, RAJIV GARDEN,
MAIN MANGAL BAZAR ROAD,
LONI, GHAZIABAD (U.P.)
.................. APPLICANT

| VERSUS

T §/0 SHRINAAHAR SINGH
R/O WARD NO. 10, RAJEEV GARDEN,
MAIN MANGAL BAZAR ROAD,

|
pof

. LONI, GHAZIABAD (U.P.)
ey Ay ’ ,

2. MUNICIPAL
CORPORATION OF LONI, GHAZIABAD

THROUGH ITS COMMISSIONER

%
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TEHSIL LONI, DISTRICT GHAZIABAD (U.P.)

3. DISTRICT MAGISTRATE, GHAZIABAD

UTTAR PRADESH.

................ RESPONDENTS

DELHI :

DATED ; 240 = Do/ ¥

RESPONDENT NO. 1

THROUGH COUNSEL
Pyj'u/l_(‘/\m))s\
. ; ]\4 ~
 Raneet Chinorier, Advocats, - Prtane Sy
Reqn. No. UP-L03850/1¢ akur Munna Singh, Aq o
Chainoe No. 272, Chamber No. 275, Oiale
Distt \,ounCmmcmd. Raj Nager, Ghazianad C.O.P No. 0791’%3/2048
! | Distt. Court C '
Evmed ) ' Mob. No.. S,

P‘ ‘f(’/mw 'npm@ﬁ(mw/l’. CM



(@)

35

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI
Counk No-9_

ORIGINAL APPLICATION NO. 880 OF 20 22

SOHANVIR SINGH V/S VIRENDAR KASHYAP & ORS

(UNDER SECTION 14 & 18 OF THE NATIONAL GREEN

TRIBUNAL ACT, 2010)

The present original application has been filed under Section 14 read
with section 18 of National Green Tribunal Act. 2010 against the
respondents by the applicant. Reply on behalf of Respondent No. 1 is

being filed for dismission the original Application.

LIST OF DATES AND EVENTS

30.01.2013 : Copy of order in proceeding U/s 133 Cr.P.C.
passed by Hon’ble S.D.M. Court, Ghaziabad in

proceeding No. 03/2011 Annexure R-1
} ‘

05.01.2011 :  Certified copy of Original Injunction suit No.
07/2011 Virender Kashyap V/s Sonu and Others

(Plaint). Annexure R-2
I
00
13.01.2011 :  Certified copy of Ameen Comission Report in

} L ¢ “‘O.S‘.'NO- 07/2011 Virendra Kashyap V/s Sonu &

Ors. Annexure R-3

14.03.2018 ¢ Certified cdpy of Judgment by Hon’ble Ist A.C.J.
(Jr. Divn.) Court, Ghaziabad in O.S. No. 07/2011.

Annexure R- 4



14.01.2016

05.07.1994

11.01.2023

11.01.2023

11.01.2023

20.01.2023

21.01.2023

36 /

Certified copy of Licence Granted by Nagar
Palika Parishad, Loni. Licence issudd by the
Respondent No. 2 Nagar Palika Parishad, Loni

Annexure R-5

Copy of Intermediate (Agriculture Passed
Certificate of Asnwering Respondent No. 1

Annexure R-§

Post Envelop with delivery status report has

annexed as Annexure R-7

Photostate copy of Original Application availed
on 11.01.2023 by applicants advocate is annexed

herewith is Annexure R- §

Copy of Affidavit Availed by Original Applicants

Advocate is annexed herewith as Annexure R-9

Photocopy of Aadhar card of Answering

Réspondent No. 1 is annexed herewith as

Annexure R- |0

\Vakalatnama is annexed herewith as

Annexure R-

Dated: 34.s|~2-91 ’%

P‘{""L Ol —

Ranjeet Chhonker, Advocats,

Rean. No. UPL.03854/18
Chainper No. 272,

Dist Count Corapound, Ray Negar, Gheziznad

Answering Respondent No. 1
Virender Kashyap S/o Lt. Nahar Singh Kashyap

M= Through Counsel

M‘Ahl-..a \
akur Munna Sln A
Chamber No: 272, Bt Aigen.
C.O.P No. 079130/2018

Distt. Court Compound, Gh
azi
-ab. N‘?v 8650363405 = abad



BEFORE THE HON'BLE, NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI
Counr No-Q

ORIGINAL APPLICATION NO. 880 OF 20 22

SOHANVIR SINGH V/S VIRENDAR KASHYAP & ORS

(UNDER SECTION 14 & 18 OF THE NATIONAL GREEN
TRIBUNAL ACT, 2010)

REPLY BY RESPONDENT NO.-1

Sir,

On behalf of Respondent No.1 Virendra Kashyap, is as under:-

1. That, the facts mentioned in clause-I in the original application
are wrong therefore not admitted. The applicant and his

associates are very quarrel some persons.

2. That, the facts given in clause-2 of the Original application are
wrong, but the running of a shop of cattle Fodder by the

answering respondent is admitted.

3.  That, fhe‘ facts and photograps Annexure-A-1 with the Original
Application are false and fabricated. Contents in Para-3 of O.A.

not admitted.

4. That, the facts given in clause No. 4 and Annexure A-2 in O.A.

are also wrong, not admitted.

5.  That, the facts mentioned in clause-5 in O.A., Annexure A-3 are

wrong and unwanted, not admitted.

6., That, facts mentioned in clause-6 of the application(O.A.) and

Annexure A-4 are also wrong and unwanted, not admitted.

2=
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11.
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That, the facts mentioned in clause-7 of the application are wrong
and not admitted. There is no violation of norms, rules and law-
provisions relating to air pollution by the answering respondent.
Thereis no air pollution caused by the shop of

answering respondent.

That, contents mentioned in clause no.-8 of the application are

“incorrect therefore not admitted. No authority can take action on

wrong complaints.

That, contents in clause no. - 9 of the application are wrong, not
admitted. The answering respondent with due respect hope for

Justice with the Hon'ble Tribunal.

That, contents in para-10 of the application are incorrect and
wrong, therefore not admitted. There is no air pollution caused by

the answering respondent and his Cattle Fodder shop.

O - LIMITATION

That, this application is highly time barred. The applicant
concealed the real facts about the limitation and in this support
affidavit filed by the applicant is within the Circumference under
Section 340 Cr. P.C. The applicant and his Supporting associates
Dharamveer, Jagpal, Neeraj and others malafidely suppressed the
litigations since before the year 2010 and running the
Cattle Fodder Shop is working before year 2010. Therefore time
O.A. is time barded Under Section 14 (3) The N.G.T. Act. 2010

e

"\
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13.

14.

15.

16.

17.

39

or- PRAYER

That, the applicant due to the circumstances, the applicant does
not entitled for the relieves (2, (b) and c) as prayed in O.A. prayer
clause.

ADDITIONAL FACTS (SPECIAL PLEAS)

That, the original application is with false facts, false and
fabricated, false and vexatious.

That; the original application of the applicant is highly time
barred. The applicant and all his associates have been known the

cause of action since before the year 2010.

That, in 2010 proceedings under Section 133 Cr.P.C. have been
decided in 2013 Copy of the order dated 30.01.2013 under
Section 133 Cr.P.C. is annexed here with as Annexure No. R-1

That, an Injunction suit OS Number 07/2011 Virendra Kashyap
V/s Sonu and Others have been decided on 14.03.2018 in favour

of the answering respondent. Applicant is the real brother of

Sonu and Jagpal and Dharamveer was also defendant in that suit
and on the occasion of proceedings Commission Amin dated-13-
01-2011  alongwith his brothers and family members
présent applicant also became quarrelsome with the officials of
Hon'ble Civil Court. Plaint of OS 07/2011 is annexed herewith

as Annexure No. R-2 and copy of Commission Report is

annexed herewith as Annexure No. R-3andTudgament i Annaxuu MR-4

That, during the pendency of suit 07/2011, Mr. Jeetendra Singh,
his sister Smt. Amresh, his sister's son Sachin purchased this
shop, sold by applicant's brother sonu. Mr. Jeetendra Singh is

53
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19.

20.

21.

22,
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ASI in Delhi Police and resident of in the street behind answering
respondent house and Mr.Jeetendra Singh abetting and

Provocating the applicant and his family members.

That, there are so many cattle Fodder Shops running in the area
of Nagar Palika Parishad Loni even in the streets of answering
respondent, but only avalid license issued by Nagar Palika
Parishad Loni holds the answering respondent. No.-1. The license

issued by the Nagar Palika Parishad Loni is annexed herewith as

Annexure No.-R-5

That in as 2011 applicant’s brother Sonu during the cross
examination as defendant witness (D.W.) admitted the other
cattle Fodder Shops running in Mangal Bazar. The said Mangal
Bazar is a Weekly evening Bazar in the Village Dharauti Khurd

in the land of Khasra No. 178, 196, 201 etc.

That,' Cattle Fodder (Bhusa) is an agricultural good food for
cattles in entire country, causing and spreading particulars no air
pollution. All the particulars are separated from the Fodder

(Bhusa) during the process of threshing in the fields.
That, no air pollutants comes out and spreading during the

process of unloadirig, storing and selling by the respondent-1.

That, the answering respondent with all precautions carries on
his business of selling the Fodder (BHUSA) and he always get
unloaded the BHUSA from the carriers in midnight while no

persons passes nearby.
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24,

23,

26.
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28.

29.
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That, during the trial of OS 07/2011, neighbourer Sattar Khan
and others examined as PWS and even all the Family members

of the answering respondent are of good health,

That neither Appeal as provided in Section-31B. The Air
(Prevention And Control of Pollution Act.-1981 has been filed
before this Hon’ble Tribunal nor plea about the Hon'ble Tribunal

had been taken during the trial of 0S-07/2011 by the defendant
and brothers of the O.A. Applicant.

That,the answering respondent is Agriculture Intermediate passed
man knows all about the Cattle Fodder discharging no air
pollutant. The educational certificate of Agriculture Intermediate

is annexed herewith as Annexure No. R- 6

That, the applicant, his Family member and his associates have
inimical terms with the answering respondent and his family,
therefore they have falsely prepared the documents in 2022 for
the intention to cause injury and damages to the answering

respondent.

That, the answering respondent never breached any provision of
the environment ( Protection) Act 1986 and Air (Prevention and

Control of Pollution) Act 1981.

That, the application of the applicant have been filed misleading,
malafidely, false and vexatious before this Hon'ble Tribunal due
to which the application of the applicant is liable to be

dismissed.

That, application of the applicant is liable to be dismissed with

heavy cost under Section 23 The National Green Tribunal Act
2010.

(€}
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30.  That, the application sent by the Applicant's Advocate Shri Vasu
Gupta is violating the time limit of 15 days and beyond the order
of 15 days. Envelop alongwith the delivery status, report are

annexed herewith as Annexure- R-7

31. That, the original application is without verification as required in
form 1, therefore application is not maintainable and is liable to
be dismissed with cost. Copy of Original Application availed by

Applicants is Annexed as Annexure R-3

32.  That, the affidavit filed in support of original application by the
applicant is also wrong. Because heading of the affidavit is a
copy of Original Application- /2020 and the first clause of the
affidavit relates to some other Company other than the
applicant, therefore, the application of the applicant is not
maintainable and is liable to be dismissed with cost. The copy of
Affidavit availed by Applicant is Annexes herewith as Annexure
No. R.- 9, and Photostate of Aadhar Card of Answering

Respondent is Annexed herewith as Annexure No. R- |0

THROUGH: COUNSEL

VERIFICATION : %

Verified at Delhi; on this day of January 2023 that the contents of
this Reply from Para no.1 to 28 are true and correct to the best of my
knowledge, and rest from para no. 29 to 32 are true on legal advice,

nothing has been concealed therefrom.

RESPONDENT NO.- 1

M——> AN
P__T,(, Mwhwc Zrh'akur Munna Singh, Advocate
B, Chamber No. 272, ‘ =
Rawgst Chhe ' i, Advoesi®, ¢ 0.p No. 077130/2018 :
Rep.ﬂa L’u La8d0/18 Distt. Court Compound, Ghaziat ad
Chane” N0 1ob. No.- 9650363405
QWCOA;:\J;- Lo n'* Rﬂ“mw Veman i '
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI
Coanh NS

ORIGINAL APPLICATION NO. 880 OF 20 22

(UNDER SECTION 14 & 18 OF THE NATIONAL GREEN

TRIBUNAL ACT, 2010)
IN THE MATTER OF
SOHAN VIR SINGH & ORS. oo, APPLICANT
VERSUS
VIRENDER KASHYAP . .cc.. RESPONDENT

:: AFFIDAVIT ::

I, VIRENDER KASHYAP S/o Sh. Nahar Singh, R/o Ward No. 10,
Rajiv Garden, Mangal Bazar, Loni, Distt. Ghaziabad, U.P. do hereby
solemnly affirm and state on oath as under :-

1.-  That, the deponent is the respondent No.1 in the said matter and
well conversant with facfs of the case and competent fo swear
this affidavit.

2. That, I have filed accompanying Reply, contents of which may
kindly be read as part and parcel to this Affidavit as well, which
are not being repeated here for the sake of brevity.

3. That, the accompanying Reply has been drafted by my counsel

after having gone through and

were read over and explained to
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4.  That, the facts mentioned therein in the Reply are true and correct

to the best of my knowledge and belief and also based on legal
advice and believed by me to be true and correct.

VERIFICATION : —d%g

g § JAN 2023 DEPONENT
Verified at Delhi on this day of Jan' 2023 that the contents of above

affidavit are true and correct to the best of my knowledge and belief

and nothing material has been concealed therefrom.
: 208
' 22 A DEPONENT

R Ji ) led hy

PR <
gt Chtott e Clgonn. o
Chhonizs, Advecate 'fifhakur Munna Singi, Advoca..
R”:m _Chamber No. 272, % -
”:: o 'C.O.P No. 079130/2018 .
D Lot Compoued. R Hages, Grazizoad

Distt. Court Compound, Ghaz-aué
Mob. No.- 965(4336,345!5; L

1 fden tify the De
signed in my p

pPonent who hag
resence.
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’BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL:
PRINCIPAL BENCH, NEW DELHI

MEMORANDUM OF APPLICATION

(UNDER SECTION 14 & 18 OF¢ THE NATIONAL GREEN
TRIBUNAL “ACT*2010)

O.A. NO. /2022

IN THE MATTER OF:-
SOHAN VIR SINGK
i 4
S/0 SHRT ANTRANM

R/O WARD NO.10, RAJIV GRRSEN,
MAIN MANGAL BAZAR ROAD,

LONI, GHAZIABAD, U.P.
' 2 pEERR O

VERSUS

1. VIRENDER
S/0 SHRI NAAHAR SINGH
R/O WARD &oilo; RAJIV.GARDEN,
MAIN MANGAL BAZAR ROAD, .
IONI, GHAZIABAD, U.P.

2. MUNICIPAL CORPORATION OF LONI, GHAZIAEAD
THROUGH TTS COMMISSIONER,

TEHSIL LONI, DISTRICT GHAZIAB2ZD
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,BEFORE THE HON’BLE NATIONAL GREEN TRIBUMAL:
PRINCIPAL BENCH, WEW DELHI

MEMORANDUM OF APPLICATION

(UNDER SECTION 14 & 18 O THE NATIONAL GREEN
TRIBUNAL ‘ACT*2010)

/2022

O.A. NO.

IN THE MATTER OF:~

SOHAN VIR SINGH {
§/0 SHRI ANTRAN il
R/0 WARD NO.10, RAJIV GiRisED,

MAIN MANGAL BAZAR ROAD,

GO e
VERSUS
1. VIRENDER
S/0 SHRI NAAHARjSINGHp
R/O WARD No;lo;‘RAJrv,éARDEN,
MAIN MANGAL BAZAR ROAD, ;
LONI, GHAZIABAD, U.P. ’
2. MUNICIPAL CORPORATION OF LONI, GHAZIAEAD
THROUGH ITS COMMISSIONER,

TEHSIL LONI, DISTRICT GHAZIABAD




-

70

3. DISTRICT MAGISTRATE

DISTRICT GHAZIABAD, U.P.

.. RESPONDENTS

APPLICATION UNDER SECTION 14 READ WITH
SECTION 18 OF THE NATIONAL GREEN TRIBUNAL
ACT, 2010  SEEKING DIRECTIONS TO  THE
RESPONDENTS NO.2 AND 3 17T0 magg PROMPT
COERCIVE AND REMEDIAL ACTION AGAINST THE
RESPONDENT NO.1 FOR AIR POLLUTION

MOST RESPECTFULLY SHOWETH:- i /i,
FACTS AND GR
1,
victim of‘ the nuisance, voice and air
‘pollution created by the respondent no.1
rom his continuing unaoated and around
the area of residence of the .applicant.
2. Trat the respondent no.1 is running a

she> of cattle fodder (Bhusa) from his
/-——J”_—~

prerises and die to the circulation of

the - dusz ..0of theé “fodder and' the fodder
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also  spayed in the entire adjacent

houses and on the road.

14

That the applicant wrote a written
complaint to the respondent no.3 wkictk
was duly received on 15.07.2022. The
copy of the 'complainf and photographsg

are annexed! Herewith as ANNEXURE-A-1

(colly)

That the ﬁocal residents-of the area
along with ' the applicant lodged their

compiaim@w tnﬂ

PRI
served | upon . tha respondent na, l _and the

i e AL b

which a notice. dFtEd 25 08, 2022 has '?\ﬂ-f

e i e b el
\ il

'shop of the respondent no. 1 was-c#csed

ke aststin U gty it

\

by the-offlcials of the‘respbhdent O w2

on 30 08 20%2 but the‘ respondent bo.l :
i ! |

again open the shqp: afteF;‘an 'hour and

0 1 g | ] MR
| e

breached the oczder lof 'the | respcndent

no.2._'The copy'ﬂdf‘fthé“hoéice dated

\
|




~1
.

22.10.2022 is annexed herewith as
ANNEXURE-A-2.

The applicant also lodged a complaint to
-he Chief Minister, Uttar Pradesh dated

31.10.2022 and the copy of the same is

annexed herewith as ANNEXURE-A-3.

"hat the applicant has also sent his

same are annexed hefewith as ANNEXURE-A-

|

4 (Colly).

That the applicént »being aggrieved by
the ‘acts‘ of _blan%ant .di5n¢gard of -all
the‘?orms,‘rules abd laws and proYisions
with‘respect to air pollution and also
aggrieVed‘by‘\)the arbitrariness ‘of~the

respondent aulhéritieS“ 1.8 respbndents

nc.2? and 3 whd are not' taking any action
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@9ainst the illegal activities Of the
respondent no.1 has preferred the

r

Present application.

That the complaints mzde by  tlke
applicant and other lccal residents of
the area ‘are lack of any decisive anc
effective action by the authorities

concerned.

That since the respondsnts no.Z and 3
have not taken any actior 2gainst the

£

illegal &Bunw

SC

respondent. no.l the applicznt has no

alternative remedy: with him exzepnt to

approached this Hon'ble Tribunal.

That because of the nuisance and zir

. pollution created by the respondent no.1

from his cattle 'fodder shop is not
bearable and the same is Liablé to be

stopped. immediately ‘because the'- \3ir

b sy
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arcurd the GNCT of Delhi is
- deteriorating day to day and the same
‘.

Secame a gas chamber.
Limitation

11. That the presen:t application has been
filed with regard to illegal running of

Tiad

cattle fodderfishbp

TR

and the same 1is séill ranning by the ;‘
za2spondent. no.l., as such the present
applicatibn is  withih the period of
limitation. |
PRAYER
If lisy therefére,-,most respéctfully
praved that this Hon'ble Tribunal»may kindly

be plzased to:-
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é¢)  direct tha respondents no.2 and 3 <o

Close/ stop the running of the cattle

fodder shoo of the respondent no.l;

b) direct the respondents ro.2 and 3 to

impose environmental compensation tpon

the violaticn of the crcers passed by

this .Hon'kble Tribunal anc rsccver thre

same;
c) any other order and/or directions waick
this Hon'b_e Tribunal nay deem fit anz
proper be also passed, in the inatersst
of justice.
DELHI:
DATED:
. APPLICANT
THROUGH ){/
VASHU GUPTA
ADYVOCATE

CE. NC. L-14, TIS HAZARI COURTS3,
i DELHI->11005¢

. MOB: 2999781210
ZIMAIZ:&adv.vasugupta@gmail .com

13 39
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Before The National Green Tribunal,
Principal Bench, New Delhj
Original Application No. ......../2020

In the Matter of ;

Sohan Vir Singh & Ors. ... Applicant

Versus

Virender Kashyap Respondents

I. Sohan Vir Singh, S/o0 Sh. Antram, R/o Ward No. 10,Rajiv
Garden, Main Mangal Bazar Rodd Loni, Ghaziabad U.P., do
hereby solemnly affirm and state or oath as under:-

1. That the deponent is the Authorized Representative of the

apolicant's company in acc apanying application, hence
well conversant with facts ¢f the case and competent to
swear this affidavit.

2, That the deponent has filed accompanying application,

. contents of which may kingly be read as part and parcel to

."\\‘ N o
S =1

PSS o, &/ this application as well, which are not being repeated here
~ VXN,

gc) QS;Q%N\\\ {‘S’ Q ‘
| "3;7‘;@“;& (@7/ for the sake of brevity. |
‘o = 7

\

g e That the accompanying hpplication has been drafted by

my counsel and I have signed the same after having gone

Sy

Iy
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Before The National Green Tribunal,
Principal Bench, New Delhi
Original Application No. ........ /2020

In the Matter of :
Sohan Vir Singh & Ors. ..... Applicant

Versus

Virender Kashyap Respondents

AFFIDAVIT

L, Sohan Vir Singh, S/o Sh. Antram, R/o Ward No. 10,Rajiv
Garden, Main Mangal Bazar Road Loni, Ghaziabad U.P., do
hereby solemnly affirm and state on oath as under:-

i That the deponent is the Authorized Representative of the -
applicant's company in accompanying application, hence
well conversant with facts of the case and competent to

swear this affidavit.

That the deponent has filed accompanying application,

e _ contents of which may kindly be read as part and parcel to
this application as well, which are not being repeated here °

" for the sake of brevity.

L
That . the accompanying application has been drafted by’

my counsel and I have signed the same after having gone R
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Before The National Green Tribunal,
Principal Bench, New Delhi
Original Application No. 10.../2020

In the Matter of :

Sohan Vir Singh & Ors. ..... Applicant
Versus
Virender Kashyap Respondents
AFFIDAVIT

I, Sohan Vir Singh, S/o Sh. Antram, R/o Ward No. IO,Rapv
Garden, Main Mangal Bazar Road Loni, Ghaziabad UP., do -~

hereby solemnly affirm and state on oath as under:-

I That the deponent is the Authorized Representative of the -

applicant's company in accompanying application, hence

well conversant with facts of the case and competent to

swear this affidavit.
2, That the deponent has filed accompanymg apphwuon,

i . contents of which may kmdly be read as part and parcel to

~ for the sake of brevity. R

my counsel and I have signed the same after having gone -

-d
v /

/ this application as well, which are not being repeated here

L b 3. That the accompanying application has been drafted by

e

'
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through and understood the contents of which were read
over and explained to me in vernacular.

4. That the facts mentioned therein in the application are tru¢
and correct to the best of my knowledge and belief and
to be true

also based on legal advice and pelieved by me

and correct.

DEPONENT
X \q&“ :
\\\\/3 VERIFICATION:
' -Nl,,,.""/,\/\:v\\\j" :F@ 3
{4 Q¥ 6 NOV 1022
i Verified at Delhi on this = day of Nov 2022, that the

contents of above affidavit are true and correct to the best of
my knowledge and belief and nothing material has been

_ concealed therefrom.

DEPONENT
=T o T','@,‘T-"’;JED‘
T @fv‘w.v%&%?&/e
Sio gL AIRLR AR ;
il 3 e ot
N
Dok U ¥ 4 L\fg\ o
'tx)la-;“:n (o p lalbjuz, 200 ;1;:“
Kicok

. i A b Y j / PR {
oy Gzl (om}é/’/\v e

et ‘Eﬁm&}?;";’,



| ‘i,.mm:lmm\mw
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e How b b Nadiened Gaeen Lubinag funsibad. Dandh, mﬁ 3070 yz

g |o.. Qigimad Adehlicl: §F 20 22 Naw B ardemeft wreft

............

ooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooo AN AEIErar s bR aR I bssaErREIIsIItItaag, .
M e Malled 06~ “ilgzl!”

................ Sohenhiy Singh.. faEIﬂH insndeaKashgahand Mhes..

174 %.ymn.mmx\gapz.:m‘a,amm&m%mw, ......
B PAang b Bagina,. Raian Gaason, lans, Disdt o Ghagiedas ...
..................... W%M‘*nnq_’ii rogh Al
IO YU F 2 A0 3T N U Wl 3G 2 Rangad Gobankon Acs.. T ‘
W I fad e A e (Fie) e wmar T/
€ Al B/ & 1o 330 USalae A ST | W(3TSD) 2rar gfaaig ux
(=T FeY) 1E iR U, farg U, gRiasteT ud gafta wrdEr o
(STEARR) INURAF FAT (FATAIHT) (STEARA FHUD) AR GIA o 3ARIA
Yeheur o T 9 atsis |t geaife vk & = yrdar usfy ud awife fa E‘
WiRRATUar STuY SEATEI ATAed ¥ WA o , 3ol fhdl U Ut SayadhdlH
yrafeaeE GEaRTur s ST AAvaE Qare-Siara & A qEifE i gfafaraar
I S U BEATRRT WAl 3T Ui & | BART 3R | ferdt @ weaww
Y T Wrel Targ WA A e Vrafad urelr us uigd R AUl 36 E

[T Y AUT AT Y Al U 33 BIS AT VAT T STAAT YARAAT
2RET S TUT 3D W § WAGNGT HT STHN AT Y | AT YHor §
[ T AT el i arel fet & wwd 2 Rl Und ae W@a: A Hgad
ATEYHATE T FoRdl 31T A HE IS Thl Aahiet i AR AT | ST ZIEaT
Y JTYAT T Uk A1 T UTAT &Y | [ohgd 21 | S &3 AT 3q e
A D ARTRR Tgalhe FAA R |

3 Gl A Sl 337 USalehe il Uelkeh <9Il 8 aA fwd wifa
B! /R ASAT TR Qi 3 827 ST/ b aa gesh 3aa usalee @l
T A 37T AT A for F gardt GawaaT &t YTat T T 3arad q0 H 3T
TTASE & hIE ST AEl W qua ag Afvgwrasw o faw fRarmar i
QAT & AHT QTR A1 |

.90
FAH

far 2 e °l af 2092
Areft fagrara uTAmAaa & A G e | ' .
Mo— | i \ Q‘“er/L Cinelz-
PAiawm = AT AT
o i C h ) Raﬂ!ﬁ?t Ch}\ﬁ ‘:w‘\"?,ﬂ v "\ :?\'GEAZ’
Thakur Munna Singh, Advocate Rean. No. 1o 1 gt T
‘Chamber_No. 272, : ‘ Chainve: N 7
COP No. 079130/2018 Dbt Court Cavapout 3 buag, Ghaziapad

Sourt Compound, Ghaziabad. i (
.- 9850363405 . Qo@ ee)l-C W homKRar- @ gmad | Comn




